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The applicant who was engaged as a daily rated rnazdoor to 

manage the 	work 	of 	EDDA as a stop-gap arrangement till the regular 

lection and absorption 	has filed this application 	for the 	following 

reliefs 

t'o 	direct 	the 	respondents 	to 	give 	appointment to the 
applicant to the post of Extra Departmental Delivery Agent 	at 
Parbangia 	Post 	Office in terms of the notice issued therefor 
and the 	interview 	letter contained 	in Annexure 	'D 	hereof, 	in 
no time, 

to direct the respondents not to terminate the services of 
the applicant and to allow him to 	discharge 	the 	duties 	and 
functions 	at 	Parbangla 	Post 	Office 	as 	usual 	without any 
interference in any manner whatsoever 	and 	further 	directing 
the 	respondents 	not to discharge the applicant from the post 
now 	held by 	him, 

to direct the respondents to produce 	all 	records 	of 	the 
case for conscionable ,justice. 

to 	pass 	such further or other order or orders as to your 
Lordships may seem fit and proper, 

2. The 	respondents 	have filed a statement opposing the grant of 

relief stating that 	he did not satisfy the 	eligibility 	criterIa 	and 

another person, more meritorious, has been selected for the post and 

I that the applicant does not have any right to claim appointment, 

- 	 3. 	We did not have the privilege of hearing the applicant or hi 

counsel. 	However, we have gone through the pleadings and heard the 

lthcounsel for the respondents. We find that the applicant who had 

been engagd as a stop gap arrangement to work as EDDA pending regular 

selection has no right to claim regularisation. His engagement being a I 

	

	stop gap arrangement on regular selection he as to give wa to the 

selected candidate. The respondents contention that a more meritorious 


